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FINAL ORDER NO.60148/2025 

 
DATE OF HEARING: 21.02.2025 

DATE OF DECISION: 21.02.2025 

 

 
 Heard both the parties and perused the material on record.  

 

2. Shri Aalok Arora, learned Counsel appears on behalf of the 

appellant and submits that the Commissioner (Appeals) has 

dismissed his appeal merely on the ground of non-compliance of 

mandatory pre-deposit under Section 35F of the Central Excise Act, 
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1944 as per amendment w.e.f. 06.08.2014. He further submits that 

thereafter, he has complied with the requirement of mandatory pre-

deposit under Section 35F of the Central Excise Act, 1944. He 

further prays that this matter may be remanded back to the 

Commissioner (Appeals) to decide the same on merits. 

 

3. On the other hand, learned DR has no objection to remand the 

case back to the Commissioner (Appeals) as the appellant has made 

compliance of mandatory pre-deposit under Section 35F of the 

Central Excise Act, 1944. 
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compliance of mandatory pre-deposit under Section 35F of the 

Central Excise Act, 1944. 

 

4. In view of these circumstances, I set aside the impugned 

order and remand back the case to the Commissioner (Appeals) to 

decide the same on merits after affording an opportunity of personal 

hearing and after compliance of the principals of natural justice and 

pass a reasoned order within three months from the receipt of the 

certified copy of this order.  

 (Dictated and pronounced in the open court) 

 

 

 (S. S. GARG) 

  MEMBER (JUDICIAL) 
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